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Joint Inspection Report

Hon’ble NGT vide its order dated 24th May 2023 in O.A. 166/2023 in the matter of Anupam

Kumar Patel Vs. State of Madhya Pradesh & other directed as follows:

“A Joint committee comprising Madhya Pradesh pollution control board and district magistrate

Rewa who shall visit the site, collect relevant information's including assessing extent of

environmental damage caused and, if finds any violation, would take appropriate remedial and

preventive action is in accordance with law within two months.”

In compliance of above, a committee was constituted of the following nominated members:

1. Shri P.S. Tripathi, Sub Divisional Magistrate, (collector representative) Raipur
Karchuliyan Rewa (M.P.)

2. Dr. Pushpendra Singh, Regional Officer M.P. Pollution Control Board Rewa (M.P.)

Copy of the committee member nominated as enclosed at Annexure-I & II.

A. Work executed by the Committee:

1. Committee has undertaken site visit on 04.07.2023 and inspected M/s Astha stone

crushers as mentioned in the Original Application. In compliance of the direction

passed by Hon’ble NGT.

During the visit/inspection of the site the following officials were present :

i. Shri P.S. Tripathi - Sub Divisional Magistrate, Raipur Karchuliyan Rewa
ii. Dr. Pushpendra Singh - Regional Officer, MPPCB

iii. Shri R.K. Dixit - Mining Officer, Rewa
iv. Shri Shiv Bhusan Singh - Nayab Thesildar
v. Shri Santosh Sharma - Owner of the Stone Crusher

The applicant was called upon but he was unable to present during inspection. The

Mokha Panchnama sheet is enclosed as Annexure-III.

2. The MPPCB team was carried out Ambient Air Quality Monitoring at 3 locations

namely at Higher Secondary School Raipur Karchuliyan, Maa Karmasan Temple and

The said Stone Crusher. Results of the AQM are as below:
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Date of Monitoring 04-07-2023 Time : 8.30 AM -3.30 PM

Name of
Village

GPS
Location

Location Details Distance from
Stone crusher
Direction (KM)
App.

Result
AAQM
PM10

Ramnai 24.56099
81.40679

Near main gate of
Govt. High school

Apprx.1.5 Kms.
from Astha Stone
Crusher in East

72.18

Ramnai 24.55729
81.40744

Near Karmasan
Mandir

Apprx.600 mtrs. in
South of Crusher
at hill.

67.58

Ramnai 24.56033
81.41207

Astha Stone Crusher
(near boundary wall
of Crusher)

- 75.54

The monitoring results of PM10 pertaining the site were found within the limit

i.e., 100 µg/M3 because no mining activities and stone crusher  were found

operational. Results are enclosed as Annexure-IV.

S.
No.

Issues raised in the
Application

Response of the Joint Committee

1. A Astha Stone Crusher at village

Bhaluha, Tehsil Raipur

Karchuliyan Distt. Rewa.

A Astha Stone Crusher is situated at

village Ramnai not village Bhaluha Tehsil

Raipur Karchuliyan Distt. Rewa. See

Mokha Panchnama Annexure-III

2. This stone crusher is located in

agricultural land within a thickly

populated area causes heavy

pollution and damaging the

environment as also the health of

the local residents.

The stone crusher is not located in

agriculture land. The diversion letter of

competent officer order dated 09.09.07 as

Annexure - V . The Astha stone crusher is

away 200 meter from abadi and 600 meter

away from maa karmasn Temple the report

of patwari ramnai is as Annexure - VI.

The back side is mine and left side fly ash

bricks plant and right side is open land and

across the road is have open land but this is

not true that the stone crusher is located

within the heavy populated area and

damaging the environmental.
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3. The said crusher was given a

lease as 8.10.2021 by mining

department but prior thereto

illegal mining of Bhaluha Pahadi

was carried out as 5 acre flat

land of pahadi converting it  into

a mine. The pahadi is of a

religious significance but now on

a verge of extinction due to

illegal mining activities.

The said stone crusher granted lease for 10

years for mining of area 1.0 hact. at village

bhalua teh. Karchuliyan distt. Rewa in the

khasara No. 224/1(kha)/1, 224/1(kha)/3,

224/1(kha)/4, 224/1(kha)/6, 224/1(kha)/7,

224/1(kha)/11 area 1.0 hact. Annexure -

VII. But Bhu pravesh has not been issued

by the mining department Rewa.

The day of inspection mining activities was

not found at village bhalua and near tample

area. The stone crusher also found closed.

No electric connection was also in the

stone crusher. The stone crusher has been

sealed at the spot. The order dated

04.07.2023 as Annexure - VIII.
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Table-1 Consent Status of Astha Stone Crusher

S.No. Name of Stone
Crusher

Consent
Status

Product Name &
Production
Capacity

Air Pollution
Control Details

Action taken by MPPCB Action taken by
district

administration
1 2 3 4 5 6 7

1. M/s Astha
Construction &
Minerals (Stone
Crusher) Prop. Shri
Santosh Sharma Vill.
Bhaluha Teh. Raipur
karchuliyan Distt.
Rewa (M.P.)

Valid up to
31.01.2015
&
From
11.11.2022
To
31.01.2025

Stone Gitti 10000.00
MT/Year

Boundary wall
constructed,
Crusher is not
covered & Water
Sprinkler system
was not found
operational.

Closer direction vide letter dated
12.05.2023 due to non compliance of
following reasons.
1. Water sprinkler system was not
operational.
2. Stock Permission from mining
department not granted.
3. Consent for mining is not taken.

SDM Raipur
Karchuliyan has
sealed stone crusher
for further order dated
04.07.2023

Table -2 Status of Mine of M/s Astha Stone Crusher

S.No. Name of Stone
Crusher

Consent
Validity

Mining  Capacity Action taken by
MPPCB

Action taken by district
administration

Status of EC

1 2 3 4 5 6 7

1. M/s Astha
Construction &
Minerals (Mines)
Prop. Shri Santosh
Sharma Vill.
Bhaluha Teh.
Raipur karchuliyan
Distt. Rewa (M.P.)

30.01.2009 Manual Mining of
Stone Gitti 10000.00
MT/Year

Mining is not operational
from 2015 onwards
Because lease validity
was upto 23.07.2015.
Mine was operational
upto 23.07.2015 without
board permission
therefore EC may be
imposed from 31.01.2009
to 23.07.2015

Till date Bhu Pravesh has not
been granted by district
Administration although lease
is granted dated 16.05.2023 for
10 Year. During inspection of
the committee stone crusher &
mining was not found
operational.

EC is issued dated
06.04.2023
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3. Status of Consent of the Stone Crusher :-
The Details of Consent are as follows :-

1. The consent of the board under section 21 of the Air (Prevention and control of

pollution ) Act 1981 was granted dated 02.11.2010 for one year as Annexure-IX

2.  Renewal of consent of the board under section 21 of air (prevention & control of

pollution) Act 1981 was granted dated 03.04.2014  for the period of 01.02.2012 to

31.01.2015 as Annexure-X

3. Renewal of consent under section 25 (5) of the water (prevention of control of

pollution) act 1974 & under section 21 of the Air ) prevention of control of pollution)

act 1981 was granted dated 11.11.2022 upto 31.05.2025 as Annexure-XI

4.  Status of Mining Consent :-
The details of consent for mines :-

1. The consent of the board under section 21 of the Air (Prevention & Control of

Pollution) Act 1981 was granted dated 14.08.2008 for period valid upto 31.01.2009.

The mines was operational without board permission upto 2015. Annexure-XIX

5.  Lease of the mines :-

1. The mining lease was granted to the Santosh Sharma at village Ramnai Tehsil Raipur

Karchuliyan Distt. Rewa at khasra No. 224/1 (kha)/1, 224/1 (kha)/3, 224/1 (kha)/4,

224/1 (kha)/6, 224/1 (kha)/7, 224/1 (kha)/11 area 01.00 Hact. The period of lease

was granted from 10.01.2004 to 09.01.2009 and 24.07.2010 to 23.07.2015. The letter

of mining department dated 09.05.2023 is as annexure-XII

2. Again lease was granted on the same khasra no. and same area dated 16.05.2023

onwards for 10 years.

6.  Action taken by mining department :-

1. Mining department Rewa has been imposed Rs. 1 Lakh penalty against illegal mining

to Shri Santosh Shama Mine . The letter of mining department Rewa as Annexure-XII

7. The mining details of village Ramnai & Bhalua area and penalty imposed against

the illegal mining of the area in the letter mining department dated 07.07.2023 as

Annexure-XIII
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8. The details of EC is been granted of the following mines of the area are :

S.No. Name Production
Capacity

Area Validity of the
mine

Method of mining Date of EC
issued

Board Consent
Status

1 2 3 4 5 6 7 8

1 Santosh Sharma village
Bhaluha Tehsil Raipur
karchuliyan Distt. Rewa
(M.P.)

4241 Cum/Year 01 Hact. 07.10.2031 Open cast semi
mechanized

06.04.2023 Not Taken

2 The director Satish
Mishra M/s Narmada
Dhoka Patthar,Patiya,
Murum, Gitty, Village
Bhula Teh. Raipur
Karchuliya Distt. Rewa

9600 Cum/Year 01 Hact. 16.03.2032 Open cast semi
mechanized

10.01.2023 Not Taken




































































































































